IN THE CENTRAL ADMINISTRATIVE‘TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A,No,462/93 Date of Order: 24,6,1993
BETHEEN :
Y .Jaganadha Rao .. Applicant,
*
AND

1, The Secretary,
Govt, of India, Ministry
of Finance Dept, of Revenue,
Central Bdard of Excise and
Customs, New Delhi,

2., The Collector of Central Excise,
Guntur (Dt.,) A.P.

3. The Asst,Collector of Central Excise,
Guntur Division, Guntur Dt,,

Andhra pradesh, .. Respondents,
Counsel for the Applicant . .. Mr,G.,RamaRao
Counsel for the Respondents +« Mr,N,V,Ramana
. K CORAM ;

v
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HON'BLE SHRI 8,CHANDRASEKHARA REDDY : MEMBER (&UDL.,)
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Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reﬁdy , MemberdqJudl, ).

This 1is an aﬁplication filed’by_the applicant
herein to dfirect the re5poqqents to provide the applicant
an appointment on compassionate grounds, The father of

. the applicant while working as Sepoy in the Central

—"
Excise is said to have “Been died on 17 11,1952, The

applicant is Sald to have been aged four months at the
time of his father's death. At present the applicant is

aged morethan 40 years, For the first time the anmlime—i———
. o —meww wae competent a2uthority to provide an

appointment on compassionate grounds on 5,8,1977, The
applicant's request for appointment on compassionate grounds

Wis rejected in the year 1978 (27.5.1978),

2. As could be seen Bxsm thd the grievance of the
applicant relateé prior to the period 2,11.,1982, It is well
Bettled that this Tribunal does not have jurisdiction to
entertain any applicétion for redressal of the grievance/
lfgrievances that had arisen prior to 2.11.82. After hearing
" Mr,Venkateswara Rao for Mr,G.Rama Rao, for the applicant and
Mr,N,V.Ramana, Standing Counsel for the respondents this OA

t
is didmissed on the gmund that this Tribunal has no

g Jurisdiction to entertain this OA, The parties shall bear

A

Rt

their own costs, ;

_T—; I e dae el "—7

(T .CHANDRASEKHARA REDDY )}
Member (Judl., )

Dated : 24th June, 1993

(Dictated in Open Court)
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TYPED BY COMPARED BY

CHECKED BY APPROVED BY -

IN THEL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYLERABAD,

THE HON'BLE ML JJUSTICE V.NEELADRT R20
VICE CHAIRMAN

ND

f THE HON'BLE MRJk.BALASUBRAMANIAN ;
' MEMBER (ALMN)

THE HON'BLE MR.T.CHANDRASEKHAR
REDDY : MLMBER{JULL)

w &

DATED: 25/‘/. -1993

OGRBER/JULDGMENT —

e

RaP<7/—C7P/M7AzNO,
in—

' 442/

0.4,.No.,

~PrANOT (Wepstio—— ) ..

itted and Interim directions

Dismiksed as withdrawn.
O-fY Dismissed L—"

. .
Dismlissed for default. : - G
Ordered/Re jected. : '

No order as to costs.
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